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I. the Chairman of the Committcc on Private Member's Bills and Resolutions. 
baviDa been authorised by tbc Committee to present the Report on their behalf. 
prcseat this Forty-fourth Report. 

2. The Committee met on 7 Aup •• 1995 for-
I. Examination of the followin, Constitution (Amendment) Bills under 

Rule 294(1)(a) of the Rules of Proccdure:-
(1) The Constitution (Amendment) Bill. 1995 (lnsmion of ntw 

artick 31) by Shri Sultan Salahuddin Owaisi. 
(2) The Constitution (Amendment) Bill. 1995 (SubstitUlion of ntw 

articlt for articlt 44) by Shri Syed Shahabuddin. 
(3) The Constitution (Amendment) Bill. 1995 (Amrndtnrnt of "rticlt 

164) by Shri Chitta Basu. 
II. Oassification and allocation of time for discussion of Bills 

(Vide Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules 
of Procedure. 

III. Allocation of time under Rule 294(1) (e) of the Rules of Procedure to 
the Resolutions at item Nos. '3. " and S set down in the List of 
Business for Friday. 11 August. 1995. 

EXilmination of Constitution (Amnrdmtnt) 8i/l.f 
3. The Committcc considered the Bills lind arrived at the following findings as 

a result of their examination of the Bills:-
Findings of tht Committtt 

~The Constitution (Amendment) Bill. 1995 (In.ftrtion of ntw 
V article 31) by Shri Sultan Salahuddin Owaisi. 

The Bill seeks to insert a new article 31 in the Constitution with a view to 
providing that the right to adequate potable water shall be a Fundamental 
Right. 

After considering all aspects of the Bill. the Comminee recommend that the 
member· may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill. 1995 (Substitution of new 
artick for article #) by Shri Syed Shahabuddin. 

The Bill seeks to substitute new article for article 44 of the Constitution .oth a 
view to providing that the State shall endeavour to introduce a model family 
code which shan apply to the citizens who. or the social groups which. opt for it 
in lieu of the customary or statutory personal law applicable to them. 

After considtring all aspects of the Bill. the Committee recommend that the 
member may be permittCci to move for leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill. 1995 (Amrndmtnt of article 
164) by Shri Chitta Basu. 

The Bill seeks to amend article 164 of, the Constitution with a view to 
providinl that the question whether the Council of Ministen commands the 
supPort of the majority of the mcmben of the Le,islative Assembly of the State 
shall be decided only on the floor of the Assembly. 
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After coDiiderinl all aspec:aa of the BiD. the Committee· recommend that tbe 
member may be permitted to move for leave to introduce the Bill. 

CItIui/blliDII IIIUI IIlIoauion of time 10 Bills 
4. The Committee then coDiidercd dauif'ac:ation and lilocation of time to two 

Bills lpecified In· the Appendix. 
S. After ·c:onsiderinllDupedl of tbe Bills, the Committee recommend that 

the Representation of the People (Amendment) Bill. 1995 (Am~nd",.,t of 
I«tiOll 22) by Shri Syed Sbahlbuddin be placed in CltelOry 'A'. 

1be Committee further recommend tbat tbe remaininl Bill be placed in 
CltelOry 'B'. 1be Committee recommend alloc:ation of time for eadl of tbe Bills 
• shown in column S of tbe Appendix. 

AI/oauion of tlnw to RaoluliOllI 
6. 1be Committee recommend allocation of time to resolutions as followl:-
(1) Resolution by Shri Bhubaneshwu Prasad Mehtl reprdin, 2 hours 

nilwlY facilities in Jharkhand area. 
(2) Resolution by Sbri E. Aha".ed reprdinl penonal Ilws of 2 hours 

relilioUi minoritiel. 
(3) Resolution by Shri P.C. Thomu reprdin, le,wltion to 2 hours 

curb corruption in politics and administration. 
R«OIIIIPIelllllltio,., 

.,. The Committee recommend that-
(i) Sarvalbri Sultan Salabuddin Owaili, Syed Sbahabucklin Ind Chitta 

Buu be permitted to move for lelve to introduee their Constitution 
(Amendment) Bills; 

(ii) the clauifacation Ind allocation of time 10 Bills by lhe Committee, 
as lhown in the Appendix, be lareed to by the House; and 

(iii) the lilocation of time to resolutions, IS shown in plra,raph 6 above:, 
be a,reed to by the HoulC. 

NEW DELHI; 04",,,,, " 1995 
Sravona 16, 1917 (Sale) 

s. MALLIKARJUNAIAH, 
Chfli"'''III. 

Commi'lt~ on PrivQ'~ M~".lwn· 
Bill! and Rerolllliolll. 
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APPENDIX 

Name of the Bill and the 
membcr-in<harae 

Bill No. 

1. lbe Reprcscntation of the People 37 of 1995 
(Amendment) Bill, 1995 (A_d-
mal of .s«IiOll 22) by Shri Sycd 
Shahabuddin. 

2. lbe Constitution (Amendment) 36 of 1995 
Bill, 1995 (Sub.slillllioll of MW .ni-
ck for "nick 30) by Shri Sycd 
Shahabuddin. 

Catelory 
recom-

.. ended 

A 

B 

Time 
recom-

mended 

2 hours 

2 hours 
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OOMMITTEE ON PRIVATE MEMBERS' BILLS AND RESlWTIONS 

FORMULA FOR 11-8-199~ 

) 
) 
) 
) Sir, I beg to IOOve that this 

House do agree with the __ JDrtr-fburtb 
Report of the Committee on Private Members' 

Bills and Resolutions presented to the 
House on the 9tb AaCuat, 199~, .abject.to tbe 
_dit1cat1oa tbat para 6 an4 part (U1) ot para 1 
tbereot, relatllll to allocet1oa or t1IIe to a..olut1on., 
be ollltted. 



SBBI un .. SD~ 
8IDlI MWl PAL SDCB 

ENlRY FOR THE UST OF BUSINESS DATED 11-1-199J 

? 

PART II 

* PRIVATE MEMBERS' BUSIM:SS 
MOTION 

! to move the following :-

WThat this House do agree with the 
lvtJ-fttmb Report of the Conrni ttee 

on PrIvate Members' Bills and Re solution, 
presented to the House on the 9t1 -".', 19" 

*i. kg tll'IP "If baio.a ..... 1" IIlUsioo Of 9 lUll .h_ 
Ii It zed iiJSI'titt at esret;lw _obi~" *'h'titlf;;;Td_-
~lf; .... htt ~n ~ before the introduction of Private 
Members' Bills entered in Part II of the main 
Agenda for the day. 
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